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13. That as prescribed under Section 13 of the Code on declaration of l.4oratorium

the next step of Public Announcement of the Initiation of Corporate Insolvency

Resolution Process shall be carried out by the IRP immediately on appointment.

14. That the Interim Resolution Professional shall perform the duties as assigned

under Section 18 of the Code and inform the progress of the Resolution plan and

the compliance of the directions of this Order within 30 days to this Bench.

15. The IRP so appointed shall act upon as prescribed under section 13 of The Code

by making a public announcement and shall also comply the other provisions of
The Code including section 15 of The Code. It is also expected from the IRp that

he shall perform the duties as assigned under section 18 of The Code. He is

hereby directed to inform the progress of the Resolution plan to this Bench and

submit a compliance report within 30 days of the appointment. A liberty is

granted to lntimate even at an early date, if need be.

16. The Petition is hereby "Admitted". The commencement of the Corporate

Insolvency Resolution Process shall be effective from the date of appointment of
the Insolvency Professional.

M.K. Shrawat
Member (Judicial)

Bha Pantula Mohan
Member (Judicial)
22.OA.20L7
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